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Jajpur ub-Divisjon of Cuttack North) ostd1 Division. 

The District Lmployaent Officer, Jajour, was addressed 

to sponsor the nc-irres of suitable candidates for the post 

of xti Departmental Branch Post Master. On 24.5.1994, 

the District £mployrrent 	ficer forwarded eight narrs, 

including that of the dppliccint,hrj Surya Narayan Ray. 

On 26.9.1994, the applicant was addressed to submit a 

proper application in the PreSCrid form along with the 

necessary supporting docurints. 0n 21.10.1994, the  

applicant duly submitted the dopliccit ion, 6hri Dinabandhu 

Rout, Respondent 4, was selected for the post on 19.1.1995. 

Dindndhu Rout, was,  however, not actually aDpointed 

to the post until 29.3.1995, on which date he filed 

Original Application No. 198 of 1995, seeking a direction 

that he s h ou id be a 1 lowe d to t a ke c ha r ge of the sc Id 

Branch ost ffice 'with retrosL ective effect' from 

21 .1.1995. 

2. 	It was directed by this Tribunal on 7.4.1995 

that the post of .D.B.P.M., Chitalo, should be kept 

vacant and not be filled up. ubsequently on 24.4.1995, 

a direction was issued in the said U. (198/95) that 

the jtitioner shell be appointed forthwith, or at any 

rate within one we(2k from the date of receipt of a  copy 

of the orders. On 30.3.1995 the present Cigirl 

Application 179/95) was filed by Shri Burya Naraydn 

Ray, who, incidentally, was not a party in the earlier 

Original pplicdtion. in this present Original 

pplicatio(179/95) an interim stay was grcinted against 
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the oercit ion of an order issued by the superintendent 

of post Lffices, appointing  6hri Dincbcindhu Rout 

espondent 

The two Lr igincll pplicat ions hve been pursued 

independently of each other by 6uryj £ardydn Ray and 

I r bc-i  rid hu Rout in v i.e w f the fort u it ou s C ont ra d ict, IO 

arising in the orders passed in these two Original 

'pplicc't ions on two different occasions, on account of 

inforntion which was either deliberately withheld or 

inadequately furnisd, it becarre necessary to direct, 

on 7..1995, in o. 179/95, that the post of 

Chitalo shall not be filled up by any one including 

these two contestants. 

6hri uryanc-tr1yan Rciy accuses inabandhu Rout 

of 	invesiwnth some criminal caSES. it is aJ.eged 

that he has knowingly furnished false inforrrtion about 

his property. According to the local police authorities, 

ri 	urya NLrayan Ray was charge sheeted in the Court 

of .D.J.i4., Jajpur, on certain criminal charges. The 

Giernrrent 2leQder, Jdjpr, has opined that Suryunarayan 

Ray has no valid title in respect of certain properties, 

which were actually Lebottar lands, i.e., properties 

endowed for the rrpintendnce cd upkeep of a religious 

shrine. t is said that Suryancyan Ray has actually 

caused certain cases to be initiated against  Dinbandhu 

Rout after the selection of 	 became known. 

There is also reason to believe that urydnaraydn Ray 

has submitted on incorrect letter purported to have 

been writtej by the off ice r Inc harge, Jaj pur police 

.-4 _ 
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tdtion (nnexure-3 to O.'. 179/95). cs against this 

so-called report, the uJerjntennt of Post Offices has 

produced the Copy of 	letter written by the Insctor 

Incharge, Jjpur Police Stcition, which runs completely 

counter nd c ant re ry to Annexure -/3. 	strong pr irr -fac je 

doubt exists, therefore, that Annexure/3 filed by 

uryanarayan P%1y in L).179/95 is perhaps not çnuine. 

S. 	£he villae postmaster has long been an institutIon 

and not a rtre post. He figures frequently in the 1oze 

and deep trditionof 	villctge Idi. F has no foes 

and none is inimically disposed towctrds him. i is the 

helper, friend and guide to everyone in the village. 

ople often turn to him for counsel in rrtters beyond 

the imrrediate concerns of postal trtnsdct ions. He is d 

pillar of rural community and often the sole re pre se ntat ive 

of the Governrrnt which employs him. Until not long 

agO, he ws among the handful of educated indjv1dtls 

in the village. 1spite the innovc2tions of modern 

technology and vastly improvedcommunications, the 

postrrster still remains a repository of faith, 

friendliness nd respectability in the village COnirriunity. 

he holder of the post requires to possess 

the trust of the entire villcge populace. Unless the 

incumbent enjoys the good-will, 	trust, esteem and 

elicits willing cooperation of the villgers, it would 

be nearly impossible for him to function effectively 

in this responsible post. His antecedents, present 

conduct, 	pential in terms of future imial 

HLfL 

S 



0 
5 

behaviour, should be above the slightest shade of 

suspicion. PE should not attrcict controversy on any 

count. Above all, his integrity should be above board. 

6. 	It caniot be said that hri uryunarayan Ray 

fulfils these vital requirerrnts. Apart from his 

involvement in criminal cases - reg°rdless of their 

ultinte outcori - he is also seen to have produced 

an incorrect docura nt and ha 5  thus tried to mislead 

the Court. The  details of his projrty CS furnished by 

him are not above reproach, an  the other hand, 

hri Dincibundhu Rout does not himself seem to be above 

controversy. He has had his share of involverrent in 

criminal cases. The point is not whether or not any of 

t he se ca Se S were inst igate d or engineered by the ot he r 

party, or whether they were got initiated before or 

after his selection. W.hat is relevant is that both 

urya nc1r ycin 1Cy and ahrj inabandhu Rout are, by the 

reason of their involverrnt in alleged controversial 

activities, not suited to handle an important public 

office. There a3parently exist$an intense factionalism 

and mutual rivalry in the village. This is a pointer 

to a distinct cossiblity that no rrtter which of these 

applicants is appointed to the post there is bound to 

be OppOsit ion and controversy from one group or the 

other. T - is is not ci healthy situation for the postai 

author'jtjes to place themselves in. Under the 

circumstances it has to be held that, in the interest 

of the usjrs of the service, and the need for an 
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importunt public utility like the post office to 
.bove 

rercin 
A 

411 cvoidcib1e contention reither o the two 

applicnts,uryndryafl Rcty nor iJincibcndhu Rout,—

is cn ideul cundidcite for the job. They huve counted 

themselves out of reckoning on account of various 

dctions indulged in or involving them. The selection 

clidy rride to the post if,i.D.E.P.I'1., Chjtalo, is 

therefore quashed und it is directed that that the 

Superintendent of post Jffice sll initicte uction 

ufresh to select 	suituble, cand equally 

important ly, non ont rove rs Id 1, cu nd idute who nswe rs 

best to ll the requireaent of the job. It is clurif led 

that the 	titioners hrj uryunc1reyan i.ay und Diribndhu 

i:out will not be considered for selection. 

Thus the original Application is disposed of. 

No costs. 
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